| TEM NO. 3 COURT NO. 13 SECTI ON 1|

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).4876/2011

(From the judgenent and order dated 04/04/2011 in CACRL

No. 20/ 2010 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

SANJOY NARAYAN EDI TOR | N CHI EF HI NDUSTAN Petitioner(s)
VERSUS
HON. HI GH COURT OF ALLAHABAD THR. R G Respondent (s)

(Wth appln(s) for stay and office report)
Date: 18/08/2011 This Petition was called on for hearing today.
CORAM :

HON BLE DR JUSTI CE MUKUNDAKAM SHARNVA

HON BLE MR JUSTICE ANIL R DAVE

For Petitioner(s) M's. Shakun Tiwari, Adv.
M. Amt Anand Tiwari, Adv.

For Respondent (s) M. Ravi Prakash Mehrotra, Adv.
M. Vibhu Tiwari, Adv.
UPON hearing counsel the Court nmade the foll ow ng

ORDER

There is a request on behalf of the counsel appearing for
the petitioner. At request adjourned to 24.08.2011.

M. Ravi Prakash Mehrotra, Advocate is present in Court
despite the fact that his name is not shown in the cause list.
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